
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH PUNE AT PUNE . 

ORIGINAL APPLICATION NO.69 OF 2022 

Sunil Pharate .. APPLICANT 

V/S 

State of Maharashtra 

And others   ..  RESPONDENTS 

REPLY ON BEHALF OF 

RESPONDENT NO.10 

MAY IT PLEASE  THE HON’BLE TRIBUNAL 

THE RESPONDENT NO.10 MOST RESPECTFULLY SUBMITS 

THAT :- 

01. At the outset, the Statements and averments made in the Original

application are not admitted by this Respondent No.10 and the 

same are denied in toto. The Original Application filed by the 

Applicant is not maintainable at all and is liable to be dismissed 

with costs. The Respondent No.10 in the present proceedings 

denies everything that is contrary what is stated therein and/or 

inconsistent therewith as if the same is set out in  extenso and 

traversed. The Respondent No.10 submits that, nothing not 

expressly admitted herein ought to be taken as admitted by the 

Respondent No.10 or be deemed to have been admitted by the 
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Respondent No.10 for want of specific traverse.  The Respondent 

No.10 states that for the purpose of gravity, the Respondent No.10 

is not denying each and every allegation, statement and contention 

of the Applicant which is ex-facia contrary to the contention of 

Respondent No.10 and its stand  in the present case except to the 

extent that such allegation, statement or contention necessitate, 

cogent, warrant or reply.  

PRELIMINARY OBJECTION 

02. The Respondent No.10 submits that the  Applicant is not herein an 

aggrieved party within the meaning of the provisions of National 

Green Tribunal Act, 2010 and has not stated in the present 

Application that, what grievance he has against the present 

Respondent No.10. The Applicant has also failed to make out the 

substantial question relating to the environment under the 

provisions Sec.2(m) of the NGT Act, 202010. The Hon’ble 

Supreme Court in the Judgement of ‘Uday Welfare Trust Vs. State 

of U.P.’ has clearly held that, this Hon’ble Tribunal has to consider 

the bonafide of the litigant approaching the Hon’ble Tribunal as the 

question of operation of Industry and employment of numerous 

employees is depending on the order of this Hon’ble Tribunal.   

The Applicant herein is the clearly interested litigant and thus, has 
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filed the present application to harass the present Respondent 

No.10 with an ulterior motive and on this count alone, the present 

original Application is required to be dismissed with costs. The 

present Application has been filed by the Applicant on the basis of 

the newspaper clippings dated 12/07/2022 to 14/07/2022, which 

are annexed to the Original Application being Annexure ‘D’.   

03. The Respondent No.10 submits that, the Respondent No.10 is a 

Sugar Factory, situated at Walva, Dist. Sangli. The activities of the 

Respondent No.10 Sugar Factory are seasonal activities and is 

operating from the Month of October to March every year. The 

Incident, as alleged by the Applicant in the present application thus 

cannot be attributed to the present Respondent No.10 as at the time 

of occurrence of the incident, the operations of the present 

Respondent No.10 was not in functional. It is further submitted 

that, the plant of the Respondent No.10 is situated at the distance of 

5 Kms from the River Krishna and it is impossible to discharge the 

water into the river. The application is alleging that the industries 

situated on the bank of River Krishna are indulging into pollution. 

The Respondent No.10 is not located at the bank of the river. 

Hence, the present Application is filed only for indulging into 
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fishing and rowing activity to gather the material and framed the 

present Respondent under one pretext or others. 

FACTS OF THE CASE 

04. The Respondent No.10 is situated at Walva, Dist. Sangli and the

Respondent No.10 is having valid Consent to Operate received 

from the MPCB. The Respondent No.10 is also having an 

operational affluent treatment plant and that there is no water, 

which is being discharged outside the premises of the present 

Respondent and thus, there is no question of the water being 

discharged untreated into river Krishna. The Hon’ble Tribunal had 

appointed a Joint Committee vide order dated 24/8/2022 in the 

present case and the Committee visited to the Plant of the 

Respondent and submitted its Report. In the said Report, it has 

been observed that, there is no violation at the hands of the present 

Respondent. There are certain recommendations, which have been 

provided and the Respondent has already taken necessary steps for 

the same. The Respondent has already carried out the adequacy 

assessment of the ETP and the same has been intimated to the 

Respondent No.4. Copy of the adequacy assessment report is 

annexed hereto and marked as ANNEXURE – R-1. As regards the 

other recommendations, mentioned in the said Report, pertaining to 
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the tertiary treatment, the same is in existence already. The 

Respondent No.10 submits that, there is no case made out to 

proceed against the present Respondent before this Hon’ble 

Tribunal. 

05. In view of the circumstances stated herein above, the present

Original application is required to be dismissed with costs. 

PUNE 

DATE   28/08/2023 

ADVOCATE FOR RESPONDENT NO.10 
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ANNEXURE - R-1
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